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REPLY ON BEHALF OF THE RESPONDENT s

STATE OF MEGHALAYA

I, Sainpyniar S. Syiemlieh, MCS, Joint Secretary to the Government
of Meghalaya, Forest and Environment Department, having office at

Secretariat, Secretariat Hills, Shillong, Meghalaya — 793 001, do hereby
solemnly affirm and state as under:

1. That I am presently posted as the Joint Secretary to the Government

of Meghalaya, Forest and Environment Department and as such in
my official capacity I am conversant with the facts and records of the
case and competent and authorised to swear this affidavit on behalf
of the Respondent - State of Meghalaya.
That the present affidavit is being filed to place on record the status

of encroachment on forest and tree cover in the State of Meghalaya

8L/ instrument No A5 .
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State Total Forest | Area under | Percentage
Cover  (Sq. | encroachment loss of forest
Km.) (in Sq. Km) das 4
encroachment

Meghalaya | 17046.07 98.23979 0.44%

That in respect of the above forest encroachment, offence

reports have been drawn against the encroachers, and the matter is

pending in the respective courts. A detailed chart showing break-up

of above data and type of forest encroached, district-wise is annexed

5o

herewith and marked as ANNEXURE R-20/1.

That Recent report of FSI show forest cover of Meghalaya as

follows:

Year of State of | Percentage of | Total forest cover of
Forest Report | Forest cover as|the State reported
(biennial) reported therein therein in Square kms
2017 76.45 17146.00

2019 76.32 17,118.79

2021 76 17,046.00

2023 75.65 16,966.84

That it is most respectfully submitted that the State of Meghalaya has

taken certain steps to reduce encroachment of forest in the State

which are".detailed as follows:

p {
‘ !
L
é

Joint Secretary
to the Govt. of Meghaiaya
Forast & Environment Department

nt
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a. Government owned recorded forest areas have been digitised and

have been communicated to the Forest Survey of India 5
& 5 3 sl

Dehradun. The boundaries of registered private forests and . = 2

B

. o . ; : s EE

community forests, sacred groves, biodiversity heritage sites etc. 5 & ®

» S E

"y : . . =28

have also been digitised. The process of identification and £ 8=

'Y

T2

demarcation of the remaining forests under the control of private e ‘fg
owners and community is already in progress. North Easter

Space Application Centre (NESAC) was entrusted with the
project to delineate such areas through remote sensing and GIS
technique which has been completed, and now the field
verification and ground truthing is underway.

b. Advanced technological interventions which are resource
intensive are also being harnessed to manage and combat
encroachment in forests. The development of a highly advanced
digital application titled “Integrated Forest Management
Command And Control System” is at an advanced stage of
installation and implementation in the state of Meghalaya which
will ensure detection and removal of encroachment in real time.

c. Cognizance of encroachment of forest land, whenever detected,

is taken immediately and offence reports (complaint cases) under

. section 119(a) of CrPC, 1973 (now BNSS) are being filed before

competent court of law. Further, serving eviction notices and
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conducting eviction drives are done periodically on a priority
basis under the provisions of Meghalaya Forest (Ejectment Of
Unauthorised Person From Reserved Forest) Rules, 1979 and
Meghalaya Forest Regulation, 1973. It may be mentioned that
most of the encroachments had occurred prior to 1980 and
several Offence reports (complaint cases) filed in respect of these
cases are still pending in competent courts. Further, the State is
also ascertaining pre-1980 encroachment where are fit for
regularization by identifying ‘eligible’ and ‘ineligible’ cases as
the case may be keeping in view the guidelines of MOEF issued
vide letter No.13.1/190-F.P.(1) dated 18.09.1990.
5. That the aforesaid information submitted on behalf of Respondent -
State of Meghalaya may kindly be taken on record and the captioned
case may kindly be disposed of with appropriate directions.

It is prayed accordingly.

oint Secretary
to/ e Govt. of Meghalaya

; { Departme
FsppbRIMET" ©°

VERIFICATION:

Verified at Shillong on this _ day of November 2025 that the content

i , Q 7‘“"‘\\{ the above affidavit is true and correct to the best of my knowledge and
fenty \belief derived from official records of the Respondent - State of
L i & = ”
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Meghalaya and that nothing is false and nothing material is concealed

therefrom.
Joint Secret
&b to the Govt. of Meghalaya
Forest & EnvironmahiP QewéitNgn!

e
v)uv‘”b)

QUEENBORN
LAMARE

Solemnly AFﬁgmed hafore me this Day on

UI l T ! ) The deponent is identified
Mo A PAAvabe ALl

I Certrfy that the contents of the Afidavit are
read over and Exglained to the Deponent
who verified the same before me.

. Queenborn Lamarej
: NOTARY - =
East Khast Hills Dnstrict
- Reg. No, 22720 -
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Details of Encroachment of Forest in Meghalaya

Annexure - R/1

6

Sl. |Name of District{ Total Details of encroachment Total Action taken for |Percentage (%) loss
No. Forest Protected Reserve | Deemed | Sanstuaries | Any other | eéncroachment removal of of forest as on
Cover (in Forest Forest (in | Forest (in | and Protected | typer of upto March, | encroachment year March, 2024
Sq. km) (in Ha.) Ha.) Ha.) Areas (in Ha.) Forest 2024 (in Ha.) | wise (District wise) | (District wise)
(in Ha.) (District wise)
East Khasi Hills | 1716.21 0.23 2 - - 0.23 0.000083%
Ri-Bhoi 2138.31 - 2.01 - - 2.01 0.00082%
East Jaintia Hills - - -
West Jaintia Hills 2531.00 - 8281.91 B > 8281.91 2.17%
West Garo Hills - - s 3 Offence Reports have
been drawn against 0.03%
South-VYest Garo| 283245 - 100.508 g - 3 108,208 | the encroachers and g
Hills _ the matter is pending
East Garo Hills - v g r in the respective
Namoaotis] 225592 - 1415.1 - - 1415.1 Courts. 0.54%
West Khasi Hills - - - - -
South-West 3880.26 - : - - g
Khasi Hills
South Garo Hills| 1691.92 - 24.221 - - - 24.221 3 0.012%
TOTAL 17046.07 0.23 9823.749 - - - 9823.979 0.44%
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Details of Encroachment of Forest in Meghalaya

SL. | Name of State Total Details of encroachment Total Action taken for |Percentage (%) loss
No. Forest Protected Reserve | Deemed | Sanstuaries | Any other | encroachment removal of of forest as on
Cover (in Forest Forest (in | Forest (in | and Protected | typer of upto March, | encroachment year March, 2024
Sq. km) (in Ha.) Ha.) Ha.) Areas (in Ha.) Forest 2024 (in Ha.) | wise (District wise) (District wise)
(in Ha.) (District wise)
1  Meghalaya 17046.07 0.23 9823.749 - - - 9823.979 Offence Reports 0.44%
have been drawn
against the
encroachers and the
matter is pending in
the respective
Courts.




751

AVIJIT MANI TRIPATHI 3
ADVOCATE ON RECORD
SUPREME COURT OF INDIA

Dated: 06.11.2025

To,

The Registrar,

National Green Tribunal,
Principal Bench, New Delhi

Subject: O.A. No.129 of 2024 titled as News Item titled “Forest land five times Delhi’s
geographical area under encroachment govt data shows” appearmg in Deccan Herald dated
05.01.2024” — Compliance of Order dated 31.10.2025

Sir,

It is to inform you that vide order dated 31.10.2025 passed in the subject case, the Hon’ble
NGT has imposed cost of Rs.10,000/- (Ten thousand cnly) on the State of Meghalaya. (Copy
of order enclosed as enclosure-1)

The undersigned is the designated Standing Counsel for the State of Meghalaya
before the Hon’ble NGT and seeks permission to tender the afore-stated amount of cost

imposed by the Hon’ble Tribunal on the State of Meghalaya by way of Demand Draft bearing

No. 85329] dated 05 .11.2025 drawn on __UCO Bank, Surgeme CouRt Lompornd

Branch, Delhi. (Original Demand Draft enclosed as Enclosure-II).
It is requested of you to kindly accept the demand draft in satisfaction of payment of

cost imposed on State cf Meghalaya by this Hon’ble Tribunal vide order dated 31.10.2025

passed in O.A. No.129 of 2024 and oblige.

Thanking you,

Tripathi]

Advocate

Standing Counsel for State of Meghalaya
U Regn, No. — UP/01066/2009

S 0§ NOV 108
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B-17, Fourth Floor, Jangpura Extension, New Delhi — 110 014
Phone: +91- 11- 43582788, +91-9958537705 email: avijitmani@gmail.com
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